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- : •
This is a notice to the Equity Shareholders/BeneficialOwners of Equity Shares of ECI
provisions of Regulation15(i)of the Securitiesand ExchangeBoardof India (Buybackof S
uptodate,for thebuybackof upto690000equity sharesby ECEIndustriesUm~edwhich0,,",
Fortnightlyshan!jUChase Informationdthe Buybad<dEquitySharesdECEIndustries liniIId forthe,
TotalNo.of EquitySharesboughtbackduringtheperiod2711112012to 1011212012 : 637
TotalNo.of EquitySharesboughtbackason 10/1212012 :7781
QuantityClosedOutason10/1212012 :NiI

ForandonbehaHof theI

Placs : NewDeIhl
Dated: Decsmber10,2012

~

ORIENTAL BANK OF (
(AGovernmentof IndiaUndertaking)

Branch : Mahipalpur, New Del
[Rule - 8(1)1 POSSESSION NOTICE (For Immova

Whereastheundersignedbeing theauthorisedofficerof theOriental Bank of Commerce ur
of FinancialAssetsand Enforcementof Security InterestAct, 2002and in Exerciseof Powe~
rule 9 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice dat
borrowers1guarantorto repaytheamountmentionedin thenoticewithin60daysfromthedat
The borrowerhavingfailed to repay the amount, notice is herebygivento the borrowersand
has takenphysicalpossessionof the propertydescribedhereinbelowinexerciseof powers
thesaidAct.Readwithrule9of thesaidruleson this07th day of December of the year 2012j
The borrower in particularand the public in general is herebycautionednot to dealwith the R
·will besubject to thechargeof theOrientalBankof Commerce,for theamountRs.22,96,385
thereafter. DESCRIPTION OF THE IMMOVABLE PROPEl

Name of Description of Immovable
Account I Borrower Property

(1) MIs. Thakur Engineering
"All that part and parcel of the immovable property o~
of free hold property bearing no. R·2, Ian

Works admeasuring 200sq. Yards out of khasra no. 18/9,19
Prop: Sh. Lal SinghThakur and 2117, situated at Village Dhirpur, Delhi, Aba
(2) Sh. Lal SinghThakur Known asModel Town.)I, Block·R, Oelhi.ln the name 0

(3) Smt. Laxmi Sh. Lal Singh Slo. Sh. Udal Singh. Boundedas under :.
(4) Sh. Sushil Singh Thakur North: Road24 Feet,South: SchoolLane,East: Prope

No.1,West: PropertyNo.3

Date: 07-12-2012, Place: New Delhi Authorisedq
i

POST OFFER ADVERTISEMENT
This Post Offer Advertisement Is being issued by SPACapital Advisors Limited (the
'Manager to the Offer'), on behalf of Auclus Holdings Private limited (the 'Acquirer'),
pursuanttoRegulation18(12)of theSecuritiesandExchangeBoardof India(Substantial
Acquisition of Shares and Ta~eovers) Regulations 2011 (the 'SEBI Takeover
Regulations') in respectof the Offermadeby theAcquirer to acquire 15,48,124(Fifteen
Lakhs Forty Eight TIlousand One Hundred Twenty Four) Equity Shares of DFL
InfrastruclureFinanceUm~ed(the"TargetCompan().
The OetalledPublicStatementwith respect to the aforementionedOfferwas published
onMarch20,2012 in thefollowingnewspapers:

8,750
8750

NIL

Publication Editions
BusinessStandard- Hindi All editions
BusinessStandard- English All editions
MakkalKural- Tamil Chennai, being the place where Registered

Officeof theTargetCompanyis situated
NavShakti- Marathl Mumbal, being the place of the Stock Exchange,

I.e.BSE,whereEquitySharesof theTarget Company
areUsted

1. TargetCompany
2. Acquirer
3. Manager10the Offer

DFLInfrastructureFinanceLimited
AuctusHoldingsPrivateLimrted
SPACapitalAdvisors Limited
SEBI Reg. No.: INM000010825
CameoCorporateServicesLimited
SEBIReg.No.: INR000003753

(m ..NIL
NA
NA Notice is hereby given under the Securitisation and Reconst

Enforcement of Securities Act, 2002 (No. 54 of 2002) and under 13 (2)
security interest (Enforcement) Rules. 2002, calling upon the borrowe
days from the date of receipt of the said notice. The borrowers having t.
is given to the under noted borrowers and the public in general I
possession of the property described herein below in exercise of the ~
section 13 (4) of the said Act read with rule 8 on the dales rnentloru
particular and the public in general is hereby cautioned not to deal with I
the property will be subject to Ihe charge of the UCO Bank for an amoun
against each account herein below:

4. RegistrartotheOffer

5. OfferDetails
a)Dateofopeningolthe Tenderingperiod
b)Datsof closingof the Tenderingperiod

6. Dateof paymentof consideration
7. DetailsofAcquisition

Thursday,November15,2012
Thursday,November29,2012
CompletedbyDecember08,2012

$I Name of Borrowers. Address, Amount
Name of the 8ranch Outstanding Description of Prope

Sr. Particulars
No.

Proposed in the
Offer Document

Actual

MIs Mahalaxmi Oil Co. Rs.
Prem Nagar, Near Rohta 28,39,351.94
Canal Gwalior Road, Agra, + Interest
U.P., Partner-(1) Mr. Sanjay + Other
Sarin Slo Mr. prem Sarin, Expenses
(2) Mrs. Neeru Sarin Wlo
Mr. Sanjay Sarin. RIo 160,
Defence Estate, Phase-It,
Deori Road, Agra- 282004
Guarantors: Mrs. Neeru
Sarin Wlo Shri Sanjay
Sarin & Mr. Sanjay Sarin
S/o Mr. Prem Sarin
Branch: Sewla. Agra.

Property No. (1) Pro
Khasra No. 324min.,
Agra Gwalior Road,
Distt. Agra. Owmu:. ,
Slo Mr. prem Sarin, e
Govt. Road, West- P
Sarin, North- Wall/PI
Sann, South- Land
Area:115 Sq. Mtrs.
Property No. (2) Pro
Gata No. 324min,
Tehshil & Distt. AI
Sanjay Sarin Sio Mr. p
2 Biswa.

7.1 Offer Pricem 2.00

Date: 11.12.2012 Place: Lucknow

Aggregatenumberof Equity Shares tendered7.2 NA
Aggregatenumberof Equity Sharesaccepted7.3 15.48,124
SIZeof the Offer(~)(numberof shares
multipliedby offer price per share)

7.4 30,96,248 17,500

7.5 SharehoJdingof the AcqUlrerbefore
AgreementI PublicAnnouncement (No. & %)

NIL

7.6 Equity Sharesacquiredby way ofAgreements
• Number
• % of fully d~U1edEquity Share Capital

30,36,703
51.00

30,36,703
51.00

7.8 EqurtyShares acquiredby way of OpenOffer
• Number
• % of tully diluted Equity ShareCapital

15,48,124 8,750"
0.15

7.9 Equity Sharesacquiredafter DetailedPublic
Statement
• umberof Equity Shares acquired
• Priceof the Shares acquired
• % of fully diuted Equity Share Capital

NIL
NA
NA

7.10 PostOffer share holdingof Acquirer , ••
• Number
• % of fully diluted Equity ShareCapital

45,84,827 30,45,453
77.00 51.15

7.11 Pre & PostOffer shareholdingof thePubhc
• Number
• % of tuHydiluted Equity ShareCapital

PreOfferPostOt;e Pre~ PostC6!r
26,43,41710,95,29326.43,41726.34,667

44.39 18.39 44.39 44.25

• EquitySharesvalidlytendered
"8,750 EquityShares accepted pursuant10the Offer are presenUyheld in trust by the
RegistrartotheOfferandare intheprocessof beingtransferredinfavourof theAcquirer.
.,. DFLHoldingsand SecuntiesUmited (a 99.77% subsidiaryof the TargetCompany,)
(the "Subsidiary') holds 2,74,200 Equity Shares of the Target Company representing
4.61% of the voling rights and forms part of Promoter shareholding of the Target
Company.Atter acqUisitionof control of the TargetCompany,theAcquirerwill also have
control on the Subsidiary and Equity Shares held by the Subsidiary in the Target
Company.
8. TheAcquireralongwith its Oireclors,severallyandjointly accepttuDresponsibilityfor

the informationcontainedin this PostOfferAdvertisementandalsofor theobligations
underSEBITakeoverRegulations.

9. A Copy of this Post OfferAdvertisementwill be available on the websites of SEBI,
8SE Umitedandat theregisteredoffICeof theTargetCompany.

10. Capitafisedterms used in lhis advertisemen~but not definedherein, shall have the
samemeaningassigned10suchterrnsintheLetlerofOfferdated November01,2012

Issued by Manager to the Offer on behalf of the Acqulrer :

SPIA SPACapital Advisors Limited
1"1 SEBI Regn.No.: INMOOOO10825

25, C - Block,CommunityCentre
--- JanakPuri,NewOelhi·l10058

Tel.No. +911125517371,45675500
FaxNo. +91 1125532644
EmailID:dfl.openoffer@spagroupindia.com
ContactPerson: NibNSomani I SaurabhGupta

Place : New Delli
Date: Oecember10,2012


